
CENTR?L ADINUNISTRi ,TIVE TRI3U1ThL 
CUTTK BENCH: cuTrAcK. 

O.A. No. 256 OF 1994 

Otack this the 26th August, 1994 

Dillip Kumar Rc.1t 	 Applicet t 

V. 

Union of India and Others... 	 Res. onderits 

(FOR ITRUCTIONS) 

1. Whether itoe referred the reporters or not? 

2 Whether it oe circulated to all the Benches of the 
Central AdrilniSt tive Triounals or not? 

(H. RMEi'ORt PA) 	 (D. P. HIREMATH) 
i'MBER() i2Ri4TIVE) 	 VICE CHAIRIW 
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IL 

1•. 

LNTRAL J.INISrRATr. E TRI 3U1JAL 
CUTTACK 3ENCH. 

Original .Application No. 256 of 1994 

Cuttack, this the 26th day of August, 1994. 

CO RAM: 

THE HONOURA3LE IMR. JUSTICE D.P. HIREMATH,VICE CHAIRMAN 

ND 

THE HJNOURA3LE MR. H. RMEDRA PRP, i€M3ER(1MN.) 

fillip Kumar Ryt, aged about 23 years, 
son of Ganeswar Rout, 
At: flhanasola, p0: Panasapa, 
Via; Amarda, Dist-yurbhanj, 	... 	Applicant 

By the Advates 	... 14/s. Deepak Misra, A. Deo, 
3. S. Tripathy, P. Panda, 

Ve r 5U $ 

 Unicn of India,represented by its 
Secretary,Departrrent of PostsJ 
flak Ehavan, Jew Delhi. 

 Chief Postmaster General, Orissa Circle, 
At/P o-Bhubanesw ar, flist-Khurda. 

 Superintedent of Post Offices, 
4ayurbhanj DiviE ion, At/Po:3aripad.a, 

D ist-Mayu rbhaj a, 

 Assistant Superintendent of Post Offices, 
in charge 3aripada Central Sub Division, 
At/P o.3aripad a, DiSt-i4ayurbharj. . AkShya KUr 	1anda1, 
son of not knn, 	At:Earipada, 
P3:-.Panasapada, Vill:-Amarda, 
LiStriCt:_Bal as ore. 

Respondents 

13y the dvocate 13hri Ashok Mihra, Senior Standing 
Counsel (Cent ral). 
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ORDER 

D. P. HIRE1ATH, V.C., 	The applicant herein challenges the 

order of Respcndent No.3 appointing Respondent No.5 

as the Extra Departmental Delivery Agent Cum Extra 

Delivery Mail Carrier, by virtue of the selection 

made on 28,4,1994. AS the records shQJ, only two 

carrlidates were left to be considered after 

scrutiny and corthicting the examination required to 

be held. The grievance of the petitither has been 

that his father was medically invalidatedto work 
c

- 
r 

as Extra Depart;ental Delivery Agent nd 	given 

substitute for morethan 500 days. Undisputedly, 

meriise, respondent No.5 stands better inasmuch as 

he passed &atriculation  in the very year when he 

appeared and secured more number of marks than the 

applicant. The applicant, hever, passed by instalments 

and what the Department calls 'Corrartmental wjg&, 

he crily favourafle factor in favour of the 

titioner is that his father worked in the Same 

Department and was invalidated n the medical ground. 

The various CirCulats aid Executive orders of the 

Departrent have been placed before us by Shri Ashok 

MishrT for the Respcdents which clearly sh 	that 

such a grOL.nd of idical invalid at1i should not weigh 
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in favour of a candidate in preference to a candidate 

who is found oetter thn merit. That being so, we do 

not find any nrit in this applicatian. The same is 

dismissed. NO costs. 

-H • 
LVIEM3ER ( DMjNiRATI JE) 

3 .4vdggg  

Central Administrative Tribunal, 
Cut tack Bench,Cuttack/K. MOhanty/ 
zugut 26, 1996. 

VICE-OH IR 1AN 


